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REPORT , " t.. 

~- I. Introduction 

I, the Chairman of the Committee on Government Assurances, 
having been authorised by the Committee to present the Report on 
their behalf, hereby present this Tenth Report of the Committee. 

2. The Committee was constituted on the 1st June, 1974. 

II. Sittings of the Committee 

3. The C~mittee held three sittings on the 1st and 3rd October, 
and 16th December, 1974 and considered the following items:-

(i) Request from Department of Parliamentary Affairs for 
dropping of an assurance; 

(ii) Requests from the Department of Parliamentary Mairs 
seeking extension of time for the implementation of cer-
tain assurances; and· 

(iii) Review of pending assurances pertaining to Eighth and 
Ninth Sessions of Fifth Lok Sabha. 

4. At their sitting held on the 16th December. 1974, the Committee 
considered and adopted their Tenth Report. 

5. An account of the conclusions arrived at by the Committee on 
the above matters is set forth in the Minutes of the above sittings 
of the Committee which are appended to this Report and form part 
of it. 

Cases where the Committee found it necessary to make certain 
observations or recommendations are as under:-

fiI. Request from the Department of Parliamentary Affairs for 
dropping of an assuran~ 

6. The Committee have considered the request made by the Gov-
ernment for dropping of an assurance given in reply to UIlItarre4 
Question No. 4661 on the 28th August, 1973 regarding unauthorized 
production of drugs by Drugs Manufacturing Finns. 

1. The Committee have perused the reasons advaneed by the 
Government for dropping of the assurance. The Committee feel 
that the question Is speclftc regardblc druI manufaeturing flna8 
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with foreign eguity exceeding Z6 per cent' and not about aU drug 
manufacturing firms. The ~ns advanced by the Government 
~re , therefore, not acceptable to the Committee and they do not con. 
sider that tb,e plea that "the time and labour involVed in collection 
of the data will not be commensurate with the result likely to be 
achieved" is sustainable. The Committee feel that the purpose of 
tabling the question was to ascertain the unauthorised Or irregular 
production of drugs beyond the licensed capacity and this purpose 
would be defeated if the assurance is not implemented. 

8. The Committee, therefor,e, do not agree to drop the assurance 
and desire that it should be implemented early. 

IV. Requests from the Department of Parliamentary Affairs seeking 
~on. of time lor the impi'ementation of ,certain assur-
ances. 

9. The Committee have considered requests from the Department 
of Parliamentary Affairs for the extension of time limit for the im-
plementation of certain assurances. The observations or recommell-
tlations of the Committee on these cases are indicated in the Minutes 
of the Sitting held on the 3rd October, 1974. The Committee desire 
that action thereon should be taken by the Ministries concerned 
early. 

V. Review of pending assurances pertaini:n&, to Eighth and Ninth 
Sessions of Fifth Lok Sabha 

10. In pursuance of the decision of the Committee as contained in 
para 6 of their Seventh Report, Fourth Lok Sabha (presented on 
the 13th December, 196!)) , Government are required to implement 
the assurances within a period of three months from the date an 
assurance is given by the Minister lOncerned on the floor of the Lok 
Sabha. If 'Government foresaw any genuine difficulties in imple-
menting any assurance within the stipulated period of three months, 
they have to approach the Committee for extension of time limit. 

11. A large number of assurances pertaining to the Fifth Lok 
Sabha are still lying pending which have become more than three 
months old. These pending assurances are being reviewed by the 
Committee in convenient batches. 

12. At their sittings held on 1st and 3rd October, 1974,. the Com-
mittee reviewed 159 pending assurances pertaining to Elghth and 
Ninth Sessions of Fifth Lok Sabha (details given in Annexures to 
Minutes of the Sittings held on 1st and 3rd OctOiber, 1974). 
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13. During the course of review, the Committee noted thlJt Gov-
ernment have requested for extension of time in 109 cases as indi-
cated in Annexures to Minutes of the Sittings held on 1st and 3rd 
October, 1974. 

14. 'n1e observations or recommendations of the Committee in 
respect of each case have been indicated in the relevant Minutes. 
Considering the reasons advanced by Gove~t, the Committee 
agree to grant $tension of time upto the period indicated in each 
case. The Committee trust that Ministries concerned wiD ensure 
implementation of theSe assurances by the extended date as decided 
by the Committ~. 

15. At their sitting held on 16th December, 1974, it was brought 
to the notice of the Committee that 16 assurances pertaining to 
Eighth Session as indicated in Annexure to Minutes of the sitting 
held on 1-10-1974 and 19 assurances pertaining to Ninth Session as 
indicated in Annexures to Minutes of the sitting held on 3-10-1974 
had since been implemented. 

16. The Committee were also apprised that after their sittings 
held on 1st and 3rd October, 1974 when they reviewed the pending 
usurances of Eighth and Ninth Sessions, further requests for ex-
tension of time in regard to the implementation of certain assur-
ances have been received from Government. The extension gra~ed 
and observations of the Committee on these requests have been in-
dicated in the Minutes of the sitting held on the 16th December, 
1974. 

17. While reviewing the pending assurances of Eighth and Ninth 
Sessions of Fifth Lok Sabha, the Committee came to the conclusion 
that Government were pursuing the assurances pending for a long 
time in a casual and perfunctory manner. 

18. The Committee are also unhappy to note that in spite of their 
repeated recommendations, stressing the need lor pr~mpt imple: 

mentation of assurances, the Ministries continue to give stereo-
typed and evasive replies such as 'the inform1ltion is being collec-
ted', even where the information should be available at the time of 
giving the reply. 

19. The Committee strongly feel that at the time of answering 
the questions, the Ministries should he cautious and give a~surance 
only where tnfo~ation is likely to be available after maklD~ fur-
ther effort. The endeavour of the Ministries should be to II)1ple-
ment the assurances within the shortest time possible. . Once an 
assurJUlCe is given, the MlnlstnesfDepertments eoneerned must 
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faithfully .antI vigorously pwsue the ~diug assWBDce& 80 as to be 
able to implement them within the prescribed time of three mobths. 

20~ ,s,ome ()f the cases where info.rmation of a simple nature was 
asked fQr in Question but which has not been furnished to the House 
although a long time has elapsed are enumerated below:-

(i) Unstarred Question No. 2421 dated the 8th August, 1973 
regarding breaking out of fire in drums containing phos-
phorous on Delhi-Uttar Pradesh Border (Ministry of In-
dustrial Development). 

21. Unstarred Question No. 2421 dated the 8th August, 1973 sought 
information as. to whether some drums containing phosphorous re-
cently caught fire on the Delhi-Uttar Pradesh Border and other 
matters connected therewith. 

22. The Committee take serious note of the lDon-implementation 
of the assurance4 They are of the view that in this C9se the infor-
mation asked for'in the question should have been readily available 
at the time the queStion was answered and there should have been 

lIP need for an assurance as it related to a single incident on IDelhi~ 
U. P. Border. They, therefore, deprecate the manDer in which the 
assur~nce was given Bnd then fur "more than a year failed to im-
plement it. 

(ii) Unstarred Question No. 2834 dated the 10th August, 1973 
regarding delegations of Ministers and Members of Par-
liament sent abroad during last six months (Ministry of 
Finance). 

23. Unstarred Question No. 2834 dated ',the 10th August, 1973 
sought information as to the number and C'Omposition of delegations 
of Ministers and Members of Parliament sent abroad during the past 
six months and the purpose achieved and the expenditure incurred 
on each delegation. 

24. The Committee note that the .extension of time upto 30th 
November, 1974 has been requested by Government for the imple-
men~tion of this aSS1U'ance. ~ Committ'ee are of the view that 
sueh information should be readily available with eaeh Ministry all 
soon as the aecounts for a year are closed or eve~ earlier and there 
is no justiftcation for delay. The Committee, however, agree to the 
extension of tbne asked for upto 30th November, 1974 anel desire 
that no further extension 01 time should be asked for by Govem-
...at 



(iii) Unstarred Question No. 4993 dated the 30th August, 1973 
regarding appointment of unemployed Engineers in Pub-
lic Undertakings during Fourth Plan (Ministry of Heavy 
Indus~). . 

25. Unstarred Question No. 4993 dated the 30th AugUst, 1975 
sought information about the likely appointment of more unem-
ployed Engineers in various Public Undertakings during the Fourth 
Five Year Plan and their nwnber and whether the Indian Engineers 
in foreign countries have also been asked to join the Public Under-
takings. 

26. The Committee are unable to find aoy reason 85 to why the 
information was not available at tbe time of answering the que&tioD 
as it asked for information which should not have been difficult to 
coll~~t. The Committee would like to know the detailed ~son. 
why this information is not available even after the Fourth Plao 
period is over. The Committee deprecate the manner in which the 
assurance was given. 

(iv) Unstarred Question No. 1111 dated the 19th November, 
1973 regarding cultivable land in possession of Union 
Ministe'rs (Ministry of Agriculture). 

27. Unstarred Question No. 1111 dated the 19th November, 1973 
asked information about the names of Ministers and Deputy Minis-
ters in the Union Government possessing cultivable land and the 
area of cultivable land in possession of each of them. 

28. The Committee are ,surprised that the informat'ion asked 'for 
in this case was not available with the Central Government. They 
are also unhappy to point out that no extension of t'iDle has been 
requested by Govemm.ent for the implementation of the assurance 
nor any communication sent to the Committ'ee in the matter so far. 

Assurances relating to the ma~ufacture of drugs and licences 
issued. therefore 

29. During the course of review of the pending assurances per-
taining to Eighth and Ninth Sessions of Fifth Lok Sabha, the Com-
mittee noted that in reply to Un starred Question Nos. 4587 and 4664 
dated 28-8-1973, 334 and 335 dated 13-11-1973 and 1397 dated 20-11-
1973 regarding the manufacture or drugs and licences issued therefor 
etc., assurances had been given by Government. 

30. The Committee would Uke to point out that the above meD-
tioned assurances have not ~ bnplelllelited as yet alt'bough -
long time has elapsed. As the sabjeet matter of all these ass1IJ!a1lN8 
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is of great importance to the public in pneral, the Committee desire 
that all these assurances be implemented without delay. 

Implementation of assura.nce given in reply to UDStArred Question 
No. 899 dated the 27th July, 1973 regarding grant of import entitle-

ments to share-holders of Maruti Ltd. (Ministry of Commerce) 

31. In their Ninth Report, presented to the Lok Sabha on the 
6th September, 1974, the Committee had referred to the statement 
laid by the Minister of Commerce on the floor of the Lok Sabha on 
the 26th August, 1974 explaining the reasons for non-implementa-
tion of the assuranCe given in reply to Unstarred Question No. 899 
on the 27th July, 1973 regarding grant of import entitlements to 
share-holders of Maruti Ltd. The Committee then decided to await 
the implementation of the assurance upto the 30th September, 1974 
the time upto which the extension was asked for by the Govern-
ment. 

32. The Committee regret to point out that the assurance has 
not been implemented by Government as yet. They take serious 
note of the delay in processing the mafter for the fulfilment of the 
assu·rance which has remained pending for more than a year-and 
this inspite of the fact that the matter was mentioned on the floor 
of the Lok Sabha recently. The Commit'tee desire that the assur-
ance should be implemented without any further delay. 

VI. Position of pending assurances pertaining to Fourth and Fifth 
Lok Sabha 

33. A statement showing the position of assurances pertaining 
to Fourth and Fifth Lok Sabha pending implemention by Govern-
ment as on 21st November, 1974 is at Appendix-I. The Committee 
regret to note that long delay continue to take place in implementa-
tion of assurances given on the floor of the House. They would once 
again urge upon tbe Ministries concerned to take immediate steps 
to ensure implementation of the pending assurance.s without fur-
ther delay. 

NEW DELHI; 

16th December, 1974. 

Agrahayana 25, 1896 (Saka) 

B. K. DASCHOWDHURY, 

Chairman, 

Committee on Government 

Assurances. 
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MINUTES 

1. 'l'bil'd SItting 

The Committee met on Tuesday, the 1st October, 1974 from 10.30 
to 13.10 hours. 

PRESENT 

Shri B. K. Daschowdhury-Chdirman. 

MEMBERS 

2. Shri Syed Ahmed Aga 
3. 8hIi Hemendra Singh Banera 
4. Srui Narendra Singh Bisht 
5. Shrt Tulsidas Basappa 
6. Shri G. C. Dixit 
7. Shrt B. R. Kavade 
8. Kumari Kamla Kumari 
9. Shrtmati T. Lakshmikanthamma 

10. Shrimati Savitri Shy am 

SECRJ!:TARIAT 

8hri K. D. Chatterjee-Deputy Secretary. 

Shri S. N. Khanna-Under Secretary. 

2. At the outset, the Chairman explained the reasons for the post-
ponement of the hearing of the representatives of the Planning 
Cbmmission and the Ministry of Agriculture fixed for lit October, 
1974, in regard to the delay in the implementation of the following 
three assurances: 

(1) Assurance given in reply to Unstarred Question No. 1055 
dated 20th November, 1971 by Shri P. A. Saminathan re: 
success of high yielding varieties programme; 

(U) Assurance given in reply to Unstarred Question No. 1484 
dated 19th November, 1970 by Shrt Bhogendra Jha re: 
land owned by Birlas and other monopoly houses; and 

9 
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(iii) Assurance given in reply to Unstarred Question No. 2002 
dated 6th August, 1973 by Sarvashri Vayalar Ravi and 
Sarjoo Pandey re: hoarding and black marketing of food-
grains in the country. 

3. The Committee then took up tor consideration Memoranda 
Nos. 80 and 81. The observations/recommendations by the Com-
mittee' on these Memoranda are as under:-

Memorandum No. 80 

Request from the Department of Parliamentary Affairs for 
dropping of an assurance 

4. The Committee took up for consideration Memorau.dum No. 80 
containing the request from the Department of Parliamentary Affairs 
for the dropping of an assurance given in reply to Unstarred Ques-
tion No. 4661 on 28th August, 1973 regarding unauthorised produc-
tion of drugs by drugs manufacturing firms .. 

This Committee persued the reasons advanced by the Ministry of 
Petroleum and Chemicals for dropping of the assurance. They felt 
that the question was specific regarding drug manufacturing firms 
with foreign equity exceeding 26 per cent, and not about all drug 
manufacturing firms. The reasons advanced by the Ministry of 
Petroleum and Chemicals were not acceptable to the Committee. 
They did not agree to the plea that "the time and labour involved 
in collection of the data will not be commensurate with the result 
likely to be achieved." The Committee felt that the purpose c' t'(~ling 
the question which was to ascertain the unauthorised or irregular 
production of drugs beyond the licensed capacity would be defeated 
if the assurance was not implemented. 

The Committee did not agree to drop the assurance and desired 
that it should be pursued. 

Memorandum. No. 81 

Review 01 pending csmrcmces pertt.liningto Eighth -Session of Fifth 
Lok Sabha. 

5. The Committee considered Memorandum No. 81 (items Nos. 1-
37) pertaining to Eighth Session of Fifth Lot Sabha (details given 
in Annexure-I) 
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The observations or recommendations made by the Committee 
seriatim on the 37 pending assurances are as under:-

S1.. No. 1.-The Committee desired to persue this assurance and 
hoped that the portion of the question yet remaining to be fulfilled 
will be implemented without any further delay. 

Sl. No. 2.-The Committee noted that extension of time upto 31st 
August, 1974 was sought for for the implementation of the assurance. 
Np further extension has so far been requested for. The Committee 
desired it to be implemented without delay. 

Sl. No. 3.-ln this case also extension of time upto 31st August, 
1974 was asked for, was already over. The Committee desired im-
plementation of the assurance without delay. 

S1. No. 4.-The Committee noted that Minister of Commmerce had 
laid a statement giving reasons for delay in implementation of the 
assurance on 26th August, 1974. The Committee had decided to 
await implementation by 30th September, 1974, the time upto which 
extension was asked for. The Committee decided to watch imple-
mentation. 

Sl. No. 5.-The Committee considered the request for extension 
of time upto 31st October, 1974 and agreed to grant it. 

Sl. No. 6.-The Committee noted that the matter had been con-
sidered by the Cabinet and would have to be considered again and 
accordingly extension of time requested for upto 30th October, 1974 
was granted. 

Sz. No. 7.-The Committee noted that while information relating 
to 7 mills was furnished, no information in respect of remaining 3 
mills had yet been laid on the Table although more than .a year was 
over. The Committee desired to know the reasons for delay and the 
progress so far made in its implementation. 

SZ. No. B.-The Committee were unhappy that neither any ex-
tension of time asked for in this case nor reasons advanced for de-
lay so far. They would like to know the progress so far made and 
the reasons for delay in implementing the assurance. 

Sl. No. 9.-The Cbmmittee noted that extension of time upto 10th 
March, 1975 has been asked for. The Committee did not agree to 
grant extension of time upto that date, but desired that the }nfonna-
tion should be collected and laid on the Table by the 30th November, 
1974. 



Sl. No. lO.-The Committee noted that neither any extension has 
been asked for in this case nor any intimation has been sent to the 
Committee so far about progress. They desired to know the 
reasons for delay and the progress made. 

Sl. No. ll.-The Committee 'expressed surprise that part (a) of 
the question which specially asked whether in June, 1973 certain 
coins and idols had been found near a big bridge in Ujjain had not 
been furnished, even though more than a year was over. They were 
unable to find any reasons for the delay. They desired that a de-
tailed note explaining the reasons for delay in implementing the 
assurance and whether any steps had been taken to collect the in-
formation since the assurance was given, or not should be furnished. 

Sl. No. l2.-The Committee noted the reasons as explained by 
the Ministry of Finance for the delay in implementation of the as-
surance. The Committee agreed to grant extension of time for im-
plementation upto 31st December, 1974. 

Sl. No. l3.-Although it was a follow-up question which was 
pending since December, 1972, the Committee expressed surprise 
than no information had been collected so far nor had any exten-
sion of time been sought for. The Committee took serious note of 
the delay and desired that a detailed note should be furnished to 
the Committee explaining reasons for non-fulfilment of the assurance. 

Sl. No. 14.-The Committee noted that in this case the extension 
of time upto 30th November, 1974 fOil' implementation of the as-
surance had been asked for. But in another case (Sl. No. 19) which 
also asked partly about remittances by foreign companies, the ex-
tension of time sought for was upto 30th September, 1974. The Com-
mittee desired that both these assurances should be implemented 
without delay. The information so far collected should be laid on the 
Table at the earliest. 

Sl. No. l5.-The Committee noted that no extension of time for 
implementation of the assurance had been asked for after 30th June, 
1974. They also noted that a follow up question of the same Mem-
ber USQ. No. 1880 dated 23rd November, 1973 (S1. No. 32 of Memo-
randum No. 82) was also pending implementation where .extension 
of time was requested for upto 31st May, 1974 .. 

The Committee took serious note of this delay. They desi.red that 
a detailed note explaining the action taken 110 far to implement the 
assurances, progress made in collecting the information and the 
reasons for delay should be furnished to the Committee and action 
taken to implement the assurance at the earliest. 
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Sl. No. lS.-The Committee noted that furtl\er extebtion of time 

tot the implementation of the assurance upto 30th November, 19'14 
had been received. The Committee felt that such infonriation shoUld 
be readily available with each Ministry 81 lOOn II the accounts for 
tl year were closed and there was no justiftcatioh tor luch delay •. 
They agreed to the extension of time asked for and desired that no 
further extension at time should be given. 

S!. No. 17.-Th.e Committee no~ that extension of time upto 
'31st AUgUst, 1974 asked for, was already over, but the ... urance had 
not been implemented. They desired to have a detailed note givinC 
k'easona for the delay. 

SZ. No. 18.-The Committee noted that this was a case simi1ar 
'to one mentioned at Serial No. 16. In thil case extension of time had 
been asked for upto 31st March, 1974, but it had not been implement-
ed. The Committee thought it was hardly necessary to emphasiSe 
that such information should be available concurrently. 

81. No. 19.-1'he Committee 8Htred. to await implementation of 
the assurance as the extended date i.e. 30th September, 1974r wu al-
ready over. 

Sl. No. 20.-Tbe Committee had neither been informed about the 
progress made not had any extension been asked for in this case. 
'They desired to know why there was delay in implementation of this 
assurance, which waS specific about a particular State. 

Sl. No. 21.-The Con'l.lnittee expressed surprise that they had not 
been informed of the result of exat'nination which was started. in 
August, 1973 or even earliet. They deprecated such delays in coUect-
lng information trom agencies which ate under the control of the 
'Centre. 

S1. No. 22.-'rhe extension of time asked for upto 31st August, 1974 
was already over. The Committee were unable to find any reasons 
why the information was not available at the time the reply Wall 
given as it only asked whether more unemployed engineers were 
likely to be appointed in various public undertakings during the 
li'ourth Plan and if so their number. They desired a detailed note 
explaining reasons for non-implementation of the assurance to be fur-
nished to them. 

51. No. 23.-Tbe Conunittee desired that the part information to 
be furnished in irrtplementation of the assurahce should be la1d on 
the Table without further delay 88 the time upto which extension 
Was sought i.e. 12th September, 1974 was alre.dy over. 
2945 - LS-2 
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Sl. No. 24.-The Committee noted that further extension of time 
upto 30th November, 197 .. had been requested. They desired to know 
why Central records were not maintained with regard to the percent-
age of reservation quota for Harijans and Tribal students and its pro-
per implementation thereof. They desired that the assurance should 
be implemented by the extended date. 

St No. 25.-As the date upto which extension of time had been 
sought i.e. 30th September, 1974, was alre~dy over, the Committee 
desired implementation without any furthe1' delay. 

Sl. No. 26.-The Committee noted that no further extension of 
time had been asked for after 31st May, 1974. They desired to know 
the reasons "for non-implementation of the assurance. They felt that 
it was highly regrettable that no further information has been given 
to the Committee regarding the assurance in question. This shows 
that everything is taken as granted for the Committee on assurances. 

Sl. No. 27.-The Committee took serious note of the delay is im-
plementation of this case. They also noted with regret that neither 
had any progress been sent to the Committee nor had any extension 
of time been sought though more than a year was already over. 

Sl. No. 28.-Tbe Committee desired that the decision taken on the 
report of the Enquiry Committee and action taken thereon should 
be furnished and laid on the Table of the House. 

S1. No. 29.-The Committee desired to know whether the exami-
nation of the report which was undertaken- when the question was 
answered on 25th July, 1973 was over and if so, what was the outcome 
and the action taken thereon. The Committee were surprised that 
no further information had been furnished to them nor had any re-
quest for extension of time been received. 

Sl. No. 30.-The Committee desired to know why the assurance 
had not been implemented when extended time upto 31st August, 1974 
was already over. 

S1. No. 31.-The Committee desired that the remaining informa-
tion should be laid on the Table of the House witllout further delay .. 

Sl. No. 32.-The Committee desired to know whether information 
had since been received from some of the States or if that was await-
ed; and if so, what steps were being taken in immediate implemen--
tation of the usurance. 
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S1. No. 33.-The Committee noted that the extended time for im'"' 
plementation ot the assurance, i.e. 3()th June, 1974 was already over, 
but it had not been implemented. They desired to know the detailed 
reasons thereof and the expeditious implementation of the assurance. 

81. No. 34.-The Committee desired to know the reasons for non-
implementation of the assurance when the extended date i~. 3()th 
September, 1974 was already over. 

Sl. No. 35.---:The Committee agreed to the extension of time for 
implemention of the assurance· upto 2nd October, 1974. 

Sl. No. 36.-The Committee took serious note of the delay in im-
plementing this assurance. They expressed the view that there was 
no justifiable reasons for so much delay in implementing this assur-
ance. They therefore, desired that it should be implemented by the 
extended date i.e. by the 30th November, 1974. 

S1. No. 37.-The Committee desired to know the reasons for delay. 
They took serious note that neither extension of time had been asked 
for nor had they been informed about any progress made in the matter 
so far. 

6. The COmmittee then decided to meet on Thursday, the 3rd Octo-
ber, 1974 to consider the remaining items on the Agenda. 

The Committee then adjouTned. 
~ .. 
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MINUTES 

Fourth. Sittin, 

The Committee met on Thursday, the 3rd October, 197'" from 
10.30 to 13.00 hours. 

PRESENT 
Shri B. K. Daschowdhury-Chairman 

MIMBDS 

2. Shri Syed Ahmed Aga 
3. Shri Hemendra Singh Banera 
4. Shri Narendra Singh Bisht 
5. Shri Tulsidas Dasappa 
6. Shri G. C. Dixit 
7. Shri B. R. Kavade 
8. Kwnari Kamla Kumari 
9. Shrimati T. Lakshmikanthamma 

10. Shrimati Vavitri Shyam 

SECRII'I'ARIAT 

Shri K. D. Chatterjee-~ty Secretary 

Shri S. N. Khanna-Under Secretary 

2. The Committee took up for consideration Memoranda Nos. 81 
to 84. The o~rvationslrecotffimendations of the Committee on these 
Memoranda are as under: 

Memorandum No. 81 

Review of pending assurances pertaining to Eighth Sesaion of Fifth 
Lok Sabha 

3. The Committee considered Memorandum No. 81 (items Nos. 
a8-53) pertaining to Eighth SesSion of Fifth Lok Sabha (details 
:given in Annexure-I to Minutes dated 1.10.197"). 

35 
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The observations or recommendations made by the Committee 
seriatim on the 16 pending assurances (Sl. Nos. 38 to 53) are as 
under:-

Sl. No. 38:-The Committee noted that the question sought in-
formation as to whether some drums containing phosphorus recently 
caught fire on the Delhi-Uttar Pradesh Border and other matters. 
connected therewith. They took serious note of the non-implement-
ation of the assurance. They expressed the view that in this case 
the information sought for in the question should have been readily 
available before answering the question. They deprecated the ca-
I'ual manner in which assurance was given in this case and then for 
I.nore than a year it had been kept pending without implementation. 

Sl. No. 39:-The Committee agreed to grant further extension 
upto 31st October, 1974 as requested. 

Sl. No. 4O:-The Committee took serious note of delay in imp-
lementation of the assurance for which extension of time asked for 
upto 31st July, 1974 had already been over.' The Committee desired 
to know why information had not been received from the Oil and 
Natural Gas Commission Management at Tripura which was a Cen-
tral Undertaking. They desired to have a detailed progress report 
and reasons for delay. 

Sl. No. 41:-The Committee noted that part of the information 
was still awaited. They desired that further progress made in the· 
.::latter should be communicated to them and implementation of the 
assurance expedited. The Committee further desired that the infor-
mation relating to at least the public sector should be furnished 
without delay. 

Sl. No. 42:-The Committee noted that although the extension of 
time asked for upto 31st May, 1974, was already over, the assurance 
had not been implemented. They desired that the information av-
ailable with the Central Government shOUld be furnished without 
delay. 

Sl. No. 43:-The Committee noted that even though Gujarat was 
under President's Rule for some time, no information had been fur-
nished. to the Committee SO far although the assuran<:e was given on 
the 7th August, Un3. The Committee took serious note of this de-
lay. They also noted that no request for extension of time had been 
made. 

Sl. No. 44:-The Committee noted that a statement giving reas-
ons for non-implementation of the assurance had already been laid 
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~ the Table by the Minister of State in the Ministry of Home Aff-
airs on the 26th August, 1974 and the Committee had decided to 
await implementation by 30th September, 1974. 

Sl. No. 45:-The Committee noted that the extension of time 
asked for upto 30th September, 1974 had already been over. The 
Committee, however, expressed surprised that Government did not 

"have figures relating to public servants who had been found involved 
by Government of India in various types of corruption in 1972 even 
by the last quarter of 1974. In such circumstances the Committee 
wondered how Government could take steps in such matters. They 
desired that a detailed note should be furnished to them and imple-
mentation of the assurance expedited. 

Sl. No. 46:-The Committee noted that extension of time for imp-
lementation of the assurance upto 31st December, 1974 had been re-
ceived. They agreed to the extended date, but expressed the view 
that no further extnsionshould be asked for and the assurance im-
plemented by that date. 

Sl. No. 47:-The Committee desired to await implementation of 
the assurance for which extension. of time was asked for upto 30th 
September, 1974. The Committee, however, were of the opinion that 
such cases should be discussed by them in detail as to why assurance 
relating to drugs and pharmaceuticals and their manufacturers were 
not being implemented in time. 

Sl. No. 48:-The Committee noted that the extension of time up-
to 30th. September, 1974 had been asked for. They, however, des-
ired to know whether licences for import of drug manufacturing 
materials were not issued at the instance of the Central authorities 
and if so, why information had not been furnished by the Govern-
ment so far. 

Sf. No. 49:-The Committee took serious note of the fact that in 
this case no extension of time had been asked for nor had the prog-
ress in implementation been communicated to them. In this con-
nection the committee desired to invite attention to their remarks in 
connection with the request for dropping of the assurance .arising 
out of reply to Unstarred Question No. 4661 dated 28th August, 1978 
(Memorandum No. 80). 

Sl. No. 5O:-The Committee expressed surprise that the matter 
had been pending since 8th May, 1973, and the list of permission 
letters which was stated to be under compilation on 28th July, 1973 
had not yet been compiled and laid on the Table of the House nor 
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had any extension of time been asked for in this case. They desired 
expeditious implementation of the assurance. 

Sl. No. 51:-The Committee desired that the information sought 
for should be laid on the Table without further delay. They took. 
serious note that this matter had been pending for more than a year 
when the information should have been available long ago. 

S1. No. 52:-The Committee agreed to the extension. of time up.. 
to 13th November, 1974, but desired to know wh:y the certtral Gov-
ernment did not have the information asked for in the question up-
till now. They desired that a detailed note in this connection should 
be furnished to the Committee. 

Sz. No. 53:-The Committee desired to know why there had been 
delay in implementation of the assurance, what progress had been 
made so far and why no request for extension of time hadbeeD. 
made. 

Memoranda Nos. 82 and 83 

Review oj pending assurances pertaining to Ninth Sessinn of Fifth 
Lok SUbha. 

4. The Committee then proceeded to consider Memoranda Nos. 82 

and 83 containing 106 pending assurances pertaining to Ninth Ses-
sion of Fifth Lok Sabha (details given in Annexures I and II) 

The observations or recommendations made by the Committee 
seriatim on all the 106 pending assurances of Memoranda Nos. 8! 
and 83 are as under:-

Memorandum No. 8Z 

Sl. No. l:-The Committee agreed to grant extension of time upto 
31st December, 1974 for implementation of the assurance as requested. 

Sl No.2: -The Committee noted that the extenciM time for imp-
lementation of the assurance upto 16th August, 1974 was already 
over and no further extension had been sought for. They desired 
expeditious implementation of the assurance. 

Sl. No. 3:-The Committee noted that extensio,n of time upto 15th 
December, 1974 had been sought for. They agreed to the request, 
'but desired that whatever information was already available should 
be laid on the Table of the Hoase without delay . 

.. Already circulated with Memoranda Nos. 82 & 83· 
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Sl. No. 4:-The Committee agreed to grant exteftjiOD of time 

upto 15th October, 1974 as requested. 

Sl. No. 5:-The Committee agreed to the extension of time .. 
requested upto 31st October, 1974. 

Sl. No.6: -The Committee expresaed surprised that the infOrzne... 
tion in this case which s~uld be available with the Government Gt 
India, had not yet been laid on the Table of the House. 

Sl. No. 7:-The Committee desired to know the reasons tor da-
lay in implementation of the assurance and from whom the informa-
tion was being collected. They also desired to know whether CeIi-
tral Government did not have information as to whether the Ian. 
reforms had failed to record any appreciable gains in achieving the 
objectives or not. The Committee noted with regret that no exterl-
sion of time had been asked for in this case. They desired to kn01W' 
the progress of implementation. 

Sl. No. 8:-The extension of time asked for upto IMh August, 
1974 had already been over. The Committee therefore, desired tluIt 
information available should be laid on the Table without further 
delay. 

Sl. No. 9:-The extension of time sought for upto 30th September, 
1974 had already been over. The Committee therefore, desired that 
information avail bale should be laid on the Table of the House wttlt· 
out delay. 

Sl. No. 10:-The Committee agreed to the extension of time 
upto 31st OctOtber, 1974. 

Sl. No. l1:-The Committee agreed to the extension of time 
upto 31st October, 1974. 

Sl. No. 12:-The Committee agreed to the extension of time. '" 
upto 31st October, 1974. They desired however, that no further 
extension should be asked for in this case. 

SZ. No. 13:-The Committee were surprised that the Ministry were 
not in a pOlition, while answering the question, to give the infonna· 
tion as to whether Meehaniea1 Engineering' ~l'Ch Development 
Organisation had developed a new technique for the slaughter of. 
a.n.iII1als or not. They ,desired to have a detailed note as to why 
C.S.l.R. had not furnished the irifonnatiOJ1 during the last so man;' 
months. 



sr. No. 14:-The Committee desired. to know why the .al8urance 
bad not so,far been implemented as the extension of time asked. for 
upto IMh August, 1974 had already been over. 

Sz. No. 15:-The Committee desired to know the reasons for non-
implementation 6f this assurance when the extended time upto 31st 
August, 1974 had already ·been over. 

SZ. No. 16:~The Committee noted that this was a follow-up ques-
tion to serial No.4 of Memorandum No. 81 relating to import enti-
tlements given to major shareholders of Maruti Ltd. which the Com-
mittee had already considered. The Cbmmittee decided to await 
implementation of the assurance. 

Sf. No. 17:-The Committee agreed to the request for extension 
of time upto 15th November, 1974 for implementation of the assur-
ance. 

Sf. No. 18:-TIle Committee agreed to the extension of time upto 
31st October, 1974. 

Sl. No. 19: -The Committee desired to know why extension of 
time had not been sought for in this case and why there was de-
lay in implementing the assurance by collecting information from 
'Delhi Administration. 

Sl. No. 20:-The Committee desired expeditious disposal of this 
assurance. 

Sl. No. 21:-The Committee agreed to the extension of time upto 
30th December, 1974 for implementation of the assurance. They, 
however, desired that whatever information was already available 
with the Government should be laid on th Table of the House and 
pending receipt of information from State Government the figures 
of expenditure of the Central Government should be fUrnished. 

Sl. No. 22:-The Committee expressed surprised that in the pre-
sent case neither extension of time had been asked for nor had it 
been implemented even though the information had to be collected 
from a local authority. They desired a detailed note to be furnished 
to them giving reasons for delay . Delays in such cases detract from 
the purpose for which the question was tabled.· 

Sl. No. 23:-The Committee agreed. to the extension of time upto 
15th December, 1974. They desired to know wheth~ the Informa-
tion asked for could not be obtained from the colleges and institu-
tions direct. 
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Sl. No. 24:-The COmmittee desired that the information avail-
able at least in respect of Central Universities should be furnished 
and the assurance implemented without delay as the extension of 
time upto 31st August, 1974 had already been over. 

SI. No. 25:-The Committee desired to know what progress had 
been made so far in obtaining the information from the local admin-
istration. They also desired to have a detailed note explaininJ re-
asons for delay. 

81. No. 26:-The Committee agreed to the extension of time 
sought for upto 30th November, 1974. However, they desired expe-
ditious implel'llentation of the assurance without any further exten-
sion of time. 

51. No. 27:-The Committee desired implementation of the assu-
l'8nce as the extension of time asked for upto 5th September, 19'74 
had already been over. 

S1. No. 28:-The Committee did net agree tq the extension of 
time upto 30th November, 1974. They desired a note explaining re-
asons for delay as well as implementation of the assurance by 31st 
October, 19"74. 

sz. No. 29:-The Committee agreed te' the further extension of 
time upto 30th November, 1974. 

81. No. 30:-The Committee desired that the assurance should be 
implemented without delay as the extended time upto 16th Sept-
ember, . 1974 had already been over. 

Sf. No. 31 : -The Committee desired expeditious implementatiOl'l 
-of the assurance as the extension of time asked for upto 30th Sept-
ember, 1974 had already been over. 

SI. No. 32:-The Committee noted that this was a followup ques-
~on of serial No. I!) of Memorandum No. 81 which they had already 
·considered. In this case request for extension of time had beeft 
made upto 31st May, 1974, which was over long ago. 

The Committee took serious note of this delay. They' desired 
that a detailed note explaining the action taken so far to implement 
the assurances. progress made in collecting the information and the 
reasons for delay should be furnished to the Committee and action. 
taken to implement the assurance at the earliest. 

51. NO';· 3&!-The' Committee- argree4·to the exteDJion of time upto; 
.j()tb November, 1974 as requested. . 
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Sl. No. M:-The C-ommiUee desired to know the reasons forde--
lay in implementing' un. assurance as the extension of time 
1IPto 30th June, 1974 had already been over. They desired expedi. 
"ous implementation of the assurance. 

Sl. No. 36: -The Committee agreed to the extension of time upto 
30th November, 1974. 

Sl. No. 36:-The Committee desired implementation of the assur-
ance in respect of the information pending. 

S1. No. 37:-The Committee agreed to the exti!nsion of time uptOo 
31st October, 1974. 

Sf. No. 38:-The extension ot time upto 30th June, 1974 had 
already been over. The Committee therefore desired to know th~ 
~ns for delay. They also desired early implementation of the 
_urance. 

Sl. No. 39:-The Cqrnmittee desired tc· know the reasons why this 
assurance had not been implemented, especially when the extension 
of time upto 31st July, 1974 was over a few months ago. 

S!. No. 4O:-The Committee desred' expeditious implementation 
of the assurance as the extension of time upto 15th September, W74 
)aad already been over. 

81. No. 41:-The Committee desired early implementa.tion of the 
usurance as the extension of time upto 30th September, 1974 had 
already been over. 

Sl. No. 42;-The Committee desired expeditious implementation 
OIl the assurance as the extension of time upto 15th September, 1974 
l\ad already been over. 

S!. No. 43:'-"':"The Committee desired to know the reasons for delay 
in implementation of this assurance as the extension of time till 31st 
"y, 1874 was over several months ago. They also desired to know 
... hy such infol'lIlation was not available simultaneously in the res~ 
pective Ministries. 

St. No. 44:-The Committee noted that no extension of time had 
tleen asked for in this case. They took serious note of this delay and 
_ir8cl that assurance should be Implemented expeditiously. . 

Sl. No. 45:-The Committeedeaired implementation' of this 
a,uw:apqe withoLlt any further d.elay as the extension of time upto-
30th September, 1974 had already: beeD over. 



.y 

81. No. 46:-'l1le Committee agreed to the extension of time upto 
19th November, 1974 as requested. 

S," No .• 47:-Tb.e Conwittee desired to know the detailed reasons 
as ~ why the information in respect of questions relating to manu-
factur, of spurious drugs etc. have not been fumished for such a long 
time 8/J the extension of time upto 30th September, 1974 had already 
been over. 

Sz. No. 48: -The Committee desired expeditious implementation 
~f the ren;laining portion of the ~surance. 

Sl. No. 49:-The Committee agreed to the extension of time upto 
30th November, 1974. 

Memorandum No. 83 

Sl. No. 1:-Tht! Cbmmittee desired to QOw whether a decision 
had not already been taken .y Government in the matter and it so .. 
whr the assurance had not so far been implemented, especially 
when the extensiqn of time asked for upto 30th September, 1974 had 
already been over. 

St. No. 2:-The Committee expressed their unhappiness ovel' 
delay in implementation of such assurances in respect of question! 
pertaining to torture, mw-der, etc. of Harijans. They desired the 
information available so far and collected should be given without 
further delay. 

SI. No. 3:-The Committee desired early implementation of the 
Q85Ul'ance u the extension of time upto 15th September, 1974 had 
already been over. 

S~ No. 4:-The Committee desired expeditiou.s implementation of 
the assurance as the exteJ)Sion of time upto 30th September, 1974 
had already been over. 

Sl. N. S:-The Committee desired that information so far avail-
able should be laid on the Table of the House withou~ delay u the· 
extension of time upto 15th July, 1974 had already been over long 
a80· 

81. No. 6:-The Committee agreed to the extension of time upto 

5th December, 1974 as requested. 

$1. 'No. 7:-The Committee agreed to the extensicm of time upto 
l~th October, 1974 and' desired its early implementation. 



S1. No. 8':-Tbe Committee agreed to the extension of time upto 
30th November, 1974 as requested. 

sr. No. 9:-The Committee desired expeditious implementation 
oQf the assurance. 

Sl. No. 10: -The Committee desired early implementation ot the 
.assurance as the extension of time upto 2nd July. 1974 was over 
several months ago. 

Sl. No. 11: -The Committee desired expeditious implementation 
,of the assurance. 

sr. No. 12:-The Committee desired early implementation of the 
a'ssurance. 

Sl. No. 13:-The Committee desired expeditious implementation 
of the assurance as the extension of time upto 1st October, 1974 had 
already been over. 

Sl. No. 14:-The Committee agreed to the extension of time upto 
15th November, 1974 and desired that it should be implemented by 
that date. 

51. No. 15:-The Committee agreed to the extension of time upto 
12th December, 1974. 

st. No. 16:-The Committee were unable to find reasons for delay 
in implementing this assurance. They desired expeditious imple-
mentaton. 

Sl. No. 17:-The Committee desired early implementation of the 
assurance as the extension of time upto 31st July, 1974 was over 
several months ago. 

Sl. No. 18:-The Committee desired expeditious implementation 
,of the assurance. 

Sl. No. 19:-The Committee desired to kn~w the reasons for 
delay in implementation of the usurance and desired its ,early imple-
mentation. 

St. No. 20: -The extension of time upto 31st August, 19'14 had 
already been over. The Committee, therefore, desired immediate 
implementation of the assurance. 
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Sl. No. 21:-The Committee agreed to the extension of time upto 
15th November, 1974 as requested. 

Sl. No. 22:-The Committee noted that this too related to bulk 
drugs and desired to know why no extension of time had been re-
quested, nor had the assurance been implemented, whereas in some 
other cases request for extension upto 30th September, 1974 had 
been made. They were of the opinion that this case also should be 
discussed by them in detail. 

Sl. No. 23:-The Committee desired early implementation of the 
assurance as the extension of time upto 30th September, 1974 had 
already been over. 

S1. No. 24: -The Committee desired early implementation of the 
assurance as the ex,tension of time upto 30th September, 1974 had 
already been over. 

S/.. No. 25:-The Committee took serious view of the fact that 

even though the extension of time up to 11th June, 1974 had been 
long over, the assuranCe had neither been implemented nor any pro-
gress had been intimated to the Committee. They desired a note 
to be furnished to them showing reasons for delay and the progress 
made so far. 

Sl. No. 26:-The Committee agreed to the extension of time upto 
31st October, 1974. 

S1. No. 27:-The Committee agreed to the extension of time upto 
31st October, 1974. 

Sl. No. 28:-The Committee noted that this was a follow-up 
question relating the serial No. 44 of Memorandum No. 81. The Com-
mittee noted that a statement giving reasons for non-implementation 
Qf the assurance had ,already been laid on the Table by the Minister 
of State in the Ministry of Home Affairs on the 26th August, 1974 
and the Committee had decided to await implementation by 30th 
September, 1974. 

Sl. No. 29:-The Committee agreed to the extension of time upto 
30th November, 1974. They were of the view that in such matters 
Government should not take a long time to implement the assurance. 

Sl. No. 30:-The Committee agreed to the extension of time upto 
30th November, 1974. 

S1. No. 31:-The Committee agreed to the extension of time upto 
30th November 1974 and not upto 12th December, 1974 as requested. , 
2945 LS-4. 
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They were of the view that such information should be available 
readily and there should not be undue delay. They desired to know 
the reasons for delay and the progress made so far. 

SI. No. 32:-The Committee desired early implementation of the 
assurance as the extension of time upto 30th September, 1974 had 
already been over. 

S'l. No. 33:-The Committee desired implementation of the assur-
ance without further delay and agreed to the extension of time upto 
15th October, 1974. 

Sl. No. 34:-The Committee desired that the rest of the informa-
tion should be furnished early and the assurance implemented. 

Sz. No. 35:-The Committee desired early implementation of the 
assurance as the extension of time upto 31st July, 1974 was long 
over. 

Sl. No. 36:-The Committee desired to know whether the position 
regarding non-availability of Sorbitrate in bulk packing had since 
been ascertained. They desired early implementation of the assur-
ance. 

SZ. No, 37:-The Committee desired that the rest of the informa-
tion should be collected without delay and the assurance imple-
mented. 

Sl. No. 38:-The Committee desired expeditious implementation 
of the assurance as the extension of time upto 30th September, 1974 
had already been over. 

St No. 39:-The Committee desired to know the reasons for delay 
as the original question was asked in April, 1973. They also wanted 
to know from which authority the information was to be collected 
and whether that authority was under the Central G<>vernment. 

Sl. No. 40:-The Committee agreed to the extension of time upto 
31st October, 1974. 

Sl. No. 41: -The Committee desired to know the detailed reasons 
for delay in implementation of the assurance as the information had 
to be collected from a Central Government Undertaking. They 
desired expeditious implementati~ of the assurance. 

Sl. No. 42:-The Committee desired to know the reasons for delay 
in implementing this assurance which pertaining to a Central 
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Government Undertaking especially when the extension of time upto 
31st August, 1974 had already been over. 

Sl. No. 43:-The Committee desired early implementation of the 
assurance as the extension of time upto 31st July, 1974 was over 
several months ago. 

Sl. No. 44:-The Committee desired to know the progress made 
in the collection of the information. They also desired expeditious 
implementation of the assurance which was pending for a long time. 

Sl. No. 45:-The Committee desir~d expeditious implementation 
of the assurance which was pending since August, 1973. 

Sl. No. 46:-The Committee did not agreed to the extension of 
time upto 30th November, 1974, but agreed to extend the time upto 
15th N.:>vember, 1974. T:1CY also desired to be informed of the 
reasons for delay in the implementation of the assurance. 

Sl. No. 47: -The Committee desired expeditious implementation 
of the assurance. 

Sl. No. 48:-The Committee noted that the question seeking in-
formation regarding cancellation of trains due to strikes from 
January to October, 1973 had not yet been implemented though the 
extension of time upto 31st May, 1974 was over long ago. They 
desired expeditious implementation of this assurance. 

Sl. No. 49:-The Committee desired expeditious implementation 
of the assurance. 

S1. No. 50:-The Committee felt that the info·rmation sought for 
should be readily available in the Railway Board and there should 
not be any further delay in the implementation of the assurance. 

Sl. No. 51:-The Committee agreed to the extension of time upto 
15th November, 1974 and not upto 30th November, 1974 as requested. 

Sl. No. 52:-The Committee agreed to the extension of time upto 
31st October, 1974. 

Sl. No. 53: -The Committee desired that the assurance should be 
implemented without delay as the extension of time requested upto 
30th September, 1974 was already over. 

sr. No. 54:-The Committee desired to know the reasons for 
delay and progress made so far in the matter as the extension of 
time upto 31st July, 1974 was over long ago. 



48 

81. No. 55:-The Committee desired expeditious implementation 
of the assurance as extension of time up to 18th September, 1974 was 
already over. 

Sl. No. 56:-The CO!Il1mittee agreed' to the extension of time upto 
3rd October, 1974, but desired expeditious implementation. 

Sl. No. 57:-The Committee desired to know why there was delay 
in implementation of the assurance as the assurance related to a 
speCific matter about a particular firm in Delhi from whom D.G.S.&D. 
purchased high speech steel. They desired that a detailed note ex-
plaining reasons for delay should be furnished to them at an early 
date. 

Memorandum No. 84 

Requ.e.ts from the Department of ParLiamentary Affairs for exten
sion of time for the implementation. of certain assurances. 

5. The Committee considered requests from the Department of 
ParUamentary Affairs for the extension of time-limit for the imple-
mentation of 17 assurances as shown in Annexure III. 

After examining the reasons advanced by the Ministries con-
cerned, the Committee agreed to grant extension of time in respect 
of certain assurances upto the period shown against them. The 
observations made by the Committee on these assurances are indi-
cated in Annexure-III. 

The Committee then adjourned. 
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3. Fifth Sitting 

The Committee met on Monday, the 16th December, 1974 from 
15.00 to 16.00 hours. 

PRESENT 

Shri B. K. Daschowclhury-Chairman 

2. Shri Hemendra Singh Banera 
3. Shri J agadish Bhattacharyya 
4. Shri Tulsidas Dassappa 
5. Shri G. C. Dixit 
6. Shri B. R. Kavade 
7 .. Shrimati T. Lakshmikanthamma 
8. Shri H. M. Patel 
9. Shri Virbhadra Singh 

SECRETARIAT 

Shri K. D. Chatterjee-Chi~f Examiner of Qu.estiotts 

Shri S. N. Khanna-Senior E:oo.miner of Quebtions 

2. The Committee considered their draft Tenth Report. In con-
nection with para 16 of the Draft Report, the Committee considered 
requests seeking extension of time for the implementation of 31 
assurances pertaining to Eighth and Ninth Session of Fifth Lok 
Sabha which had already been reviewed by them on the 1st and 3rd 
October, 1974. The extensions granted by the Committee on these 
requests have been indicated in Annexure. 

3. The Committee adopted the draft Report with slight modifica-
tions here and there. 

4. The Committee authorized the Chairman, and in his absence, 
Shri H. M. Patel, M.P. to present the Report on Thursday, the 19th 
December, 1974. 

The Committee then ad;ourned. 
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.ANNEXURE 

(Vide Para 2 of Mir.utes) 

tut of P~"g a~anc,s 01 !!ight and Ninth Sessions of Filtlt Lok Sabha/or whicls 
,,,t,,,non of 11m, for tlu Implementation of assurances has b,,,, ask,d for 

Sl. 
No. 

I 

Assurance Extension granted by the 
Committee up to 

3 

I USQ.No. 113 dated 23-7-73 by Shri S.C. 3ISt Dccembcr,1974 
Samanta (Education & Social Welfare) 

2 USQ. No. 1200 dated 30-7-73 I:y Shri R. R. 16 th January, 1975 
Sharma (Health & Family Plrnning.) 

3 USQ. No. 2536 dated 3-8-73 by Shri P. G. 3ISt December, 1974 
Mavatankar (Home A.ffairs) 

4 USQ. No. 4587 dated 28-8-73 by Sarvar',ri 30th November, 1974· 
Dhan Shah Paradhan and rshwar Chau-
dhury (petroleum & Chemicals) 

S USQ. No. 2446 dated 8-8-73 by Shri Madhu 3ISt December, 1974 
Limaye (Home Amairs) 

6 USQ. No. 478 dated 25-7-73 by Shri Pari- 3ut January, 1915 
poomanand Painuli (Home Affairs) 

7 USQ. No. 4873 dated 29-8-73 by Shri Nawal 15th December, 1914 
Kishore Sharma (IndustIial Development) 

8 USQ. No. 1655 dated 2-8-73 by Shri S. M. 13th February, 1915 
Banerjee (Steel & Mines) 

9 USQ. No. 4208 dated 24-8-13 by Shri Arjun 2sth December, 1974 
Sethi (Finance) 

10 USQ. No. 3889 dated 1-12-73 by Shri Som- 30th November, 1914 
nath Chatterjee (Finance) 

II USQ. No. 4756 dated 14-12-73 by Shri H.C. 3ISt December 1974 
Kachwai and Dr. H. p. Sharma (Finance) 

12 USQ. No. 4820 dated 14-12-73 by Shri Jag- 3ISt December, 1914 
annath Miahra (Finance) 

13 USQ. No. 5756 dateo 21-12-73 by Sasvashri 
Vayalar Ravi and Ramachandran Keda-
Danappali (Finance) 

14 U!Q. No. 5888 dated 21-U-73 by Shri· Jag-
loath Miahra (Finance) 

30th November, 1914 

3ISt December, 1974 
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I 2 3 

IS USQ. No. 4973 dated 17-12-73 by Shri 'Chandu- 14th January, 1975 
la1 Chandraltar and Dr. Laxminarayan 
Pandeya (Health & Family Planning) 

16 USQ. No. 458 dated I4-II-73 by shri C. K. 3-l8t December, r974 
Chandrappan (Home Affairs) 

17 USQ.· No. 1463 dated ZI-II-73 by Sarvashri 3ut ])ecember.I-974 
G. P. Yadav and H. C. Kachwai (Home 
Affairs) 

18 USQ. No. 4418 dated 12-12-73 by Shri 3ISt December, 1974 
Jyotirmoy Boau (Industrial Development) 

19 usQ. No. 334 dated 13-II-73 by Shri Khem 3ISt December, 1974 
chandbhai Chavda (Petroleum & Chemicals) 

20 USQ. No. 335 dated I3-II-73 by Shri Khem- 30tl\ November, 1974 
chandbhai Chavda (petroleum & Chemi-
cals) 

21 U.S.Q. No. 968 dated 16-IJ-73 by Dr. Laxmi- 16th November, 1974 
narayan Pandeya and Shri Shanker Day4! 
Singh (Finance) 

22 USQ. No. 1453 dated 21-II-73 by Shri N. K. 28th February, 1975 
Sanghi (Science & Technology) 

23 USQ. No. 3828 dated 7-12-73 by Shri Jyotir- 3ISt December, 1,914 
moy Boau (Finance) 

24 USQ. No. 5690 dated 20-12-73 by 8hri Iyotir- 3td January, 1975 
moy B08u (Steel & Mines) 

25 USQ. No. 2406 dated 28-II-73 by Shrimati 4th February, 1975 
Krishna Kumll!'i and Shti Msrtand 'Singh 

, (Home Affairs) 
26 USQ. No. 4389·dated 12-12-73 by Shri Maha- 7th February, 1975 

deepak Sinp Shakya (Home Affairs) 

21 USQ. No.1593 c\atedIS-II-73 by Shri A. K. M. 31Bt December, 1974 
Ishaque (Industrial Development) 

28 USQ. No. 5039 dated 17-12-73 by Sarvashri 31st December, 19.74 
N. R. Vekaria and Arvind M. Patel (A,gri-
culture) 

29 USQ. No. 2222 dated 27-II-73 by Shri Priya 11th January, :1;974 
Ranjan Das Munsi (Law Justice & Company 
Affairs) 

30 USQ. No. 90 dated 16-II-73 by Shri Vayalan 28th February, 1975 
Ravi (Finance) 

31 USQ. No. 2855 dated 30-11-73 by Shri Jyotirmoy 28th February, 1975 
Bosu (Finance) 



APPENDIX I 

(VUI, Para 33 of Report) 

Stat",.,nt 'howing the porition of allurattces as on 31st NOfmnber, 1974. 

(i) ASlUranclS pertaining to th, Fourth Lok Sabba 

Session' 
No. of pending assu-
ran«, pertaining to 
Fourth Lok Sabha 
selected by the 
Conunittee (5th Lok 
Sabha) for being' 
pursued further as 
on 3-9-74. 

Fifth Se88ion, 1968 

Sixth Senion. 1968 

seventh. SC88ion, 1969 

Eighth Session, 1969 

Ninth Session, 1969 

Tenth Session, 1970 

Eleventh Session, 1970 

Twelfth Session, 1970 

No. of assurances 
implemented/dropped 
upto 20-11-74 
(Last date of 
laying of implemen-
tation statements) 

2 

7 

3 

3 

7 

5 

14 

No. of assurance 
outstanding 

Nil 

2'" 

4 3'"'' 
I 2% 

3@ 

4 3t 

5& 

5 9@@ 

--------------
TOTAL 42 IS 27 -------

"S73 pending a,surances were originally selectd by the First Committee (1971-72) 
of Fifth Lok Sabhafor being pursued further. 

... .. '" 

% 
@ 

t 
&: 

@@ 

Ministries of Home Affairs and Industrial Development 
Ministries of Home Affairs Inf. and Brod. and Law & Justice . 
Ministry of Law and Department of Social Welfare. 
Ministries of Health InC. Brod. and Industrial Development. 
Ministries of Commerce, Finance and Industrial Development. 
Ministries of Commerce, Home and Department of Social Welfare. 

Ministries of Finance, Agriculture, Home, Industrial Development and 
Department of Social Welfare. 

99 



100 
(if) Alsuranc,r ,,,taining to the Fifth Lok Sabho 

Session No. of No. of No. of 
Assurances assurances &laurancea 
Culled out. implementedl Our8tlD-

dropped. ding. 

First Senion, .1971 42 40 2 

Second Session, 1971 1007 998 9 

Third Session, 197 347 339 8 

Fourth Session, 1972 831 809 22 

Fifth Session, 1972 351 344 7 

Sixth Session, 1972 398 382 16 

Seventh Session, 1973 847 807 40 

Eighth Session, 1973 426 386 40 

Ninth Session, 1973 490 403 87 

Tenth Session, 1974 865 636 229 

Eleventh Session, 1974 362 III 251 

TOTAL 5966 5255 71I· 

*For Ministry-wise details, pleue see next page. 
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